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Circulation of spurious drugs in the
market

-

*371. SHRI KRISHNA ICHANDRA
PANDEY:

SHRI MOHAMMAD ASRAR
AHMED:

Will th, Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether his attention hag been
drawn to reportg of circulatiory in the
markets of spurious drugs, including
life saving drugs; and

(b) if so, what steps have been tak-
en to detect such drugs, confiscate
them angd prosecute the people involv-
ed in the spurious drug racket?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M, JOSHI): (a) and (b). A state
ment is laid on the Table of the
Sabha.

Statement

Reportg regarding the manufacture
and gale of spurioug drugs are receiv-
eq occasionally. .As control over the
manufacture and sale of drugs is ex-
ercised by the State Drug Control
Authorities, necessary actiopy to detect
the manufacture and sale of gpurious
drugs is mainly taken by them. The
Drug Inspectors carry out periodic
inspection of manufacture and sale es-
tablishments and draw samples which
are subjected to test. If g5 case of
manufacture or sale of spurioug drugg
ig detected the drug contro] authoriti-
es take action to seize the spurious
drugs and prosecute the persons in-
volved in the manufacture or rale of
these drugs. Some of the measures
taken recently to check the manufac-
ture and sale of spurious drugs ore
inserted below:—

(1) The Drugs and Cosmetics Act
was amended in 1982 to provid, for
more effective measureg for combat.
ing the problem of spurious drugs.
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(2) The Government had set up a

. Task Force for recummending mea-

sures for tackling the problem of

manufacture, sale and distribution

of sub-standarq and gpurious drugs

and their recommendations are um
der implementation.

(3) The State Governments have
been advised to get up intelligence-
cum-legal machineries to geal with
the problem of spurious drugs.

(4) Thy Centra) Drug Control Or«
ganisation monitor reports of ma-
nufacture and sale of spurious
drugs in the couniry. The Stiate
Governmentg are alerted, whenever
necessary, and assisted in the inves-
tigation of such reports,
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(i) Controlling the quality of im-
porteq drugs,

(ii) Coordinating the activitieg of
the States and advising them on
matters relating to the uniform ad-
ministration of the Act in the coun-

try.

(iii) Laying down regulatory
measureg 0, standardg of drugs, and

(iv) Granting approval to “new
drugs” propostd to be manufactured
or imported into the country,
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The State Governmentg are respon-
sible for exercising control over drugs
manufactured, sold and distributeds in

the country through thei, State Drug
Control organisgtions,
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KUMARI KUMUDBEN M, JOSHI:
Steps have beery taken by the Centra)
Government to stop spurious drugg in
the country. Drugs and Cosmetics
Act was amended in 1982. More po-
wer has been given to the Drug Ins-
pectorg to detain persons or vehicles
which may be used for carrying spuri-
ous drugs.

The Central Council o¢ Health has
passed & Resolution, The Union
Health Ministey has written after the
passing of the Resolution to all the
State Governments Health Secretary

had a meeting with the Health Secre-
taries of the State Govermmentg We
have given all the details in that letter
ag to what are the responsibilities of
the State Governments, I have men-
tioned a few—that thty will have to
appoint a full time Drug Controller
ipy their States, The Drugs Controller
should be a technical man and not an
IAS man from Administration. They
will have to take the support of the
policy department because this is not
the problem which Drug Controller
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can only control. Law and order si-
tuation is with the police. So, they
will have to take the help of the po-
_ lice. They have to prepare an effec-
tive cell at the State level. Guide-

ling has beenr given to the State Gov-
ernments. The Statg Government!
have to implement whatever decisions
we have taken or whatever sugges-
tiong have beery conveyed to them.
To-day the position in the States is
that only in twelve States full time
Drug Controllerg are there, In the
rest of the State, they do not have a
Drug Controller. We emphasised even
in the Council Meeting, at the varioug
forums, that the States which do mnot
have Drug Controllers they should
appoint Drug Controllers.
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DR. SUBRAMANIAM SWAMY: Sir,

a pesolution should be passed congra.
tulating these two States,
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T W9 THE W § ar TRl
T we mRAE F g forw Em
& fad ?

DR. KRUPASINDHU BHOI: The
hon. Minister has not explained the
situation fully so far ag the role of
big multinational companies is con-
cerned. She has evaded the thing. 1t
is learnt that the World Health Or-
ganisation has banned 22 drugs from
Europe to diffarent developing coun-
tries. May T know how many drugs
which are declared as substandard by
the WHO are in circulation in India,
what are the names of those drugs and
what action is being taken to see
that these substandard drugs are
put out of circulation?

MR. SPEAKER: It hag already been
replied to. Next Question.

New Archaeological Circles

*372. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state:

(a) whether it is a fact that Gov-
ernment have created new Archaeolo-
gical circles;

(b) if so, names of the new circles;
and

(c) the criteria adopted by Gov-
ernment for creation of new circles
and separafing the existing circles in
two parts?
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THE MINISTER OF STATE OF -

THE MINISTRIES' OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir. One new Circle has
been created in November, 1982,

(b) North-Eastern Circle, Géuhati.

(c¢) Criteria adopted for creating
new Circles and consequently sepa-
rating the existing circles are pri-
marily: (i) the necessary of execution
of archaeological works of structural
conservation at the Centrally-protect-
ed monuments, exploration, documen-
tation, functions relating to implemen-
tation of the Ancient Monuments and
Archaeological Sites and Remains
Act, 1958, as well as the Antiquities
& Art Treasures Act, 1972; and (i)
administrative convenience, geographi-
cal factors and the specific needs of
the respective regions.

SHRI GIRIDHAR GOMANGO: The
criterion which the hon. Minister has
stated is fully justified not only for
North-Eastern but also for Orissa.
The North-Eastern and Orissa are
under one Circle, thay is, Caleutta. I
would like to know from the hon.
Minister whether she will consider
not to create a separate Circle for
Orissa but to have a new Circle for
Orissa which is fully justified. I want
to know whether it is under the active
consideration of the Government.

SHRIMATI SHEILA KAUL: There
are 12 Circles in the whole of India.
There is the Archaeology Review
Committee and now Central Advisory
Board of Archaeology that  decides
and recommends. So far, they have re-
commended for these 12 Circles. The
latest is Gauhati, as I mentioned.
The monuments in Orissa are looked
after by the FEaster region. After
Gauhati was created, the work of the
Eastern region has become less and
now the Eastern region is relieved and
is able to pay more attention to West
Bengal and Orissa. In Eastern
region, there are 1/3 monuments out
of which 108 belong to West Bengal





